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Amendment i : iy
v ein g 5. In section 11 of the said Act

* Orissa Act

1II of 1939. * (i) in sub-section (1) for the words “brought by as money-
lender” the words ‘“whether brought by a money-
lender or by any other person” shall be substituted ;

(if) in sub-section (2) for the word “may” the word
“shall” shall be substituted.

Amendment 6. (1) Section 13 of the said Act shall be renumbered as
of section 13, sub-section (1) of the said section and in the said sub-section as
Orissa Act 5o renumbered after the word “may’’ the following word shall
HIof 1939. be inserted, namely:—

“for reasons to be recorded in writing”

(2) To sub-section (1) as so renumbered the following
sub-section shall be added, namely :(—

*(2) Any person aggrieved by an order passed under
sub-section (1) may appeal to the Court to which
appeals from the Court executing the decrée
ordinarily lie.”

Amendment 7. Section 14 of the said Act shall be renumbered as
%‘;l?:s‘;“‘:f ct“' sub-section (1) of the said section and to the said sub-section
‘III of 1939, @S so renumbered the following sub-section shall be added,

namely:—

. *(2) Any person aggrieved by an order passed under
sub-section (1) may appeal to the Court to which
appeals from the Court executing the decree
ordinarily lie.” -

gﬁggtf;’f‘l’; 8. Section 15 of the said Act shall be renumbered as

Orissa Act = sub-section (1) of the said section and to the said sub-section

IIT of 1939. as so renumbered the following sub-section shall be added,
namely:—

“(2) Any person aggrieved by an order passed under
sub-section (1) may appeal to the Court to which
appeals from the Court executing the decree
ordinarily lie:—

ﬁﬂ:gﬂg’ﬁg’ 9. In section 16 of the said Act—

Orissa Act

III of 1939, (1) after the word ¢‘shall” the word ¢‘so far as may be”
shall be inserted;

(2) in clause (i) for the words “brought by money-lenders”
the words “‘whether brought by money-lenders or by
any other person” shall be substituted.

Amendment 10. In section 17 of the said Act—-
of section 13,
‘]}?53?1‘9‘;; For the words “a usufructuary mortgage which is executed

after the commencement of this Act” the following
words shall be substituted, namely :—

“a usufructuary mortgage which is executed either before

or after the commencement of the Act.”
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